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| TEM NO. 34 COURT NO. 8 SECTI ON XI
SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS
Petition(s) for Special Leave to Appeal (Civil) No(s).2373/2005

(From the judgenent and order(s) in FA No. 532/1990 dated 23- MAR- 04
of The HI GH COURT OF JUDI CATURE AT ALLAHABAD)

U P. AVAS EVAM VI KAS PARI SHAD Petitioner(s)
VERSUS
BHOOPAN( DEAD) THROUGH L. RS. & ANR Respondent ( s)

(Wth appln(s) for permission to file additional documents and with
prayer for interimrelief and office report )
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Date: 23/01/2012 These Petitions were called on for hearing today.

CORAM :
HON BLE MR JUSTI CE CYRI AC JOSEPH
HON BLE MRS. JUSTI CE GYAN SUDHA M SRA

For Petitioner(s)

Vi shwaj it Singh, Adv.

Abhi ndra Maheshwari, Adv.
Pankaj Singh, Adv.

P. K. Jai n, Adv.

Mukesh Sharnma, Adv.
Rameshwar Prasad Goyal , Adv.

For Respondent (s)

P. P. Singh, Adv.
Ji tendra Mohan Shar ma, Adv.

Mani sh Pital e, Adv.

Wasi Hai der, Adv.

Chander Shekhar Ashri, Adv.
6
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M. Jatin Zaveri, Adv.
M. Nagendra Si ngh, Adv.
M. Vishwa Pal Singh, Adv.

UPON hearing counsel the Court made the follow ng
ORDER



In view of the letter circul ated on behal f of the

petitioner, | et
weeks.

(Shashi Sareen)
Court Master

t hese

cases

be

adj our ned for

(Renuka Sadana)
Court Master

ei ght



